
THE PUNJAB STATE LEGISLATURE (DELEGA'L -dN OF 
POWERS) ACT, 1971 

. . 
[loth August, 19711 

An Act to coder on the President the power of the Legislarure of 
the State of Punjaq to make laws. 

BE it enacted by Parliament in the,\ Twenty-second Year of the 
Republic of India as follows: - 

! 

1. This Act may be called the P'unjab Ftate Legislature (Delegation Short 
of Powers) Act, 1971. title. 

2. In this Act, "Proclamation" means t h t  Proclamation issued on the 
15th day of June, 1971, under article 356 pf the Constitution by the tion, 
President, and published with the notifica of the Government of 
India in the Ministry of Home Affairs No. 944 of the said date. 

I; 3. (1) The power of the Legislature of the State of Punjab to make Confer- 
laws, which has been declared by the P roc lama ti on to be exercikable by ment on, 
or under the authority of Parliament, is her+y conferred on the Presi- the Presi- 

dent of 
dent. ! the 

power of 
the State 

(2) In the exercise of the said power, th ident may, from time Legis- 

to time, whether Parliament is or is not in se enact, as a President% lature to 
make 

Act, a Bill ~onta~jning such provisions as he laws. 

t 
Provided that before enacting any such AF, the President shall, 

whenever he considers it practicable to do so, epnsult a Committee cons- 
tituted for the purpose, consisting of thirty mgmbers of the1 House of 
the People nominated by the Speaker and !\fifteen members of the 
Council of States nominated by the Chairman. " F 

(3). Every Act enacted by the President underasubsection (2) shall, as 
soon as may be after enactment, be laid befoldp each House of Parlia- 
ment. 

( 4 )  Either House of Parliament may, by re 
thirty days from the date on which the Act has bben laid before it under 
sub-section (3), which .period may be comprised ib one session or in two 



I t46 ~uraja& State ~ e ~ i s i a t u r e  (Deiegation of powers) [Act 36 of 1 ~ 7 t j  - 
successive sessions, dire& modifications to be made in the Act and 
if the modifications are ag by the other House 01 Parliament dur- 
ing the session in which t has been so laid before it or the session 
succeeding, such modifica all be given effect to by the President 
by enacting an amending nder sub-section (2) : 

Provided that nothing in t h i i  sub-section:sbqll affect the validity of 
the Act or of any action taken t *ereunder before it is so amended. 4 
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